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ORDER(ORAL)

HON'BLE MR. A.K. PATNAIK, MEMBER(JUDL.) :
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. Rout, Ld. Counsel for the applicant and Sri L. Jena,

Ld. ASC for the Union of India.

Q

Z. thus Oniginal application has been filed by the applicant with

appropriate  order directing the departmental
io W‘mdev‘ the case of the applicant to grant
3 us 1o him and 1t extend all the service and
iential benefits to which he is entitled to with effect
date of enjoyment of such benefit by his colleagues.

zf.; pass such other order(s)/direction(s) calling for the
| d -om the Department as are deemed just and

he facts and m*cmmsiames ot the case and allow the
Originzl Applicasion with cost”
'« seen thar 2 representation dated 02.07.2012 (Annexure-
A/4) was submitt he appiicant to the Director General, Archaeological

Survey of India, Jjanpath, New Delhi (Respondent No.2), with copy to the

N

Dy. Superintencing Horiculiurist, Division IV, Bhubanewar, Orisha

St Jena, Ld. ASC for the Union of India is not in a position to

apprise this Tribunal about the status of the represeniation.
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Sri Rout, Ld. Tounsel for the applicant submitted that no reply
has been received on the said representation till date.
Sinece the representation of the applicant at Annexure-A/4 is

non e

pending with Respondent Nus.Z & 4, as agreed to by the Ld. Counsel for the
parties, without eniering inte ihe merit of the case, [ direct Respondent Nos.2
and 4 1o consider and ~isnose of the representation at Annexure-A/4, if not
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hin a period of 45 days from the date of receipt of
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ve observation and direction, this O.A. stands
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copy  of this order along with paper books to
(at the cost of the applicant) for compliance and

ade over to the Ld. Counsel for the parties.
the applicant undertakes to deposit

3.7 P - (NN
WY ET‘L:;ELB’C!CLY 1.6.,

on 12.12.2012.
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(A.K. PATNAIK)

MEMBER(JUDL.)



